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To:
C.C.ERAIPUR
DHAMTARI ROAD, TIKRAPARA, RAIPUR.
C.C.EERAIPUR Appellant
Vs
M/S RAIPUR LAMPS(P) LTD Respondent

I am directed to transmit herewith a certified copy of Final order No. 1565/2008- SM[BR] dated 26.11.2008

passed by the Tribunal under ~Section 35-C(1)of Central Excises Act, 1944

%
—
Assistant Registrar
(SM Appcal Branch)
Copy to :
1. Respondent
M/S RAIPUR LAMPS(P) LTD

SHED NO 26 & 29, URLA INDUSTRIAL AREA, RAIPUR(CG)
2. Adv. / Consult

NONE;-------------
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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
R.K. PURAM, W.B. NO.2, PRINCIPAL BENCH
NEW DELHI, COURT NO.I

. Excise Appeal No. 3690 of 2006-SM
[Arising out of Order-in-Appeal No. 145/RPR-1/2006 dated 25.7.2006 passed by
the Commissioner of Central Excise (Appeals-I), Raipur]

Date of Hearing/Decision : 26.11.2008

For approval and signature:

Hon'ble Ms. Jyoti Balasundaram, Vice President

1. | Whether Press Reporters may be allowed to see the Order for /V
publication as per Rule 27 of the CESTAT (Procedure) Rules, 1982. b

2 | Whether it should be released under Rule 27 of the CESTAT
(Procedure) Rules, 1982 for publication in any authoritative report MD
or not?

3 | Whether Their Lordships wish to see the fair copy of the Order?
oo

4 | Whether Order is to be circulated to the Departmental authorities? ?4/{

CCE, Raipur Appellant
Vs.

M/s Raipur Lamps (P) Ltd., Respondent

Appearance:

Mr. S.K. Panda, Jt. CDR for the appellant
None for the respondent

CORAM:  Ms. Jyoti Balasundaram, Vice President

Civelorder ne \s 650 g-sSm(BRY

Per Jyoti Balasundaram:

The issue in dispute in the present appeal namely as to whether input credit
which was legally inwedid availed when final products are dutiable is required to
be reversed on account of subsequent exemption to final products stands decided
against the Revenue by the recent decision by the Larger Bench of the Tribunal in

HMT & Ors. Vs. CCE, Panchkula reported in 2008-TIOL-1884-CESTAT-DEL-

-LB.




2. Following the ratio of the above order, I uphold the impugned order of the
Commissioner (Appeals) who has held that input credit is not required to be
reversed in such a situation, and dismiss the appeal.

[Dictated and pronounced in the open Court]

[Jyoti Balasundaram]
Vice President




